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SHRI RAM SEWAK : 1 have explain-
ed the position and 1 request you to give
a ruling,

MR. SPEAKER : So far as the Presi-
dent’s sanction is concerned it fs already
there it does pot involve any expenditure and
.there is no need of any financial memoran-
dum. So, the question is:

“That leave be granted to introduce a
Bill further to amend the Kbadi and
other Handloom Industries Develop-
ment (Additional Excise Duty on Cloth)
Act, 1953,

The motion was adopted.

MR . SPEAKER : They should always
be mindful about Mr. Srinibas Misra and
Shri S, C. Jha and must always come pre-
pared on two points—sanction of the Presi-
dent and fi ial memor d b
pormally their objections are around these
points. ‘They are the permanent watchdogs
of this House,..... (Interruptions.) It is a
compliment ; they are alert about the for-
malities, The Ministers must come pre-
pared on these two points.

SHRI RAM SEWAK :
the Bill,

1 introduce*

12,50 brs,

MOTIONS RE: REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES ;
AND COMMITTEE ON UNTOUCH
ABILITY—contd,
MR. SPEAKER : Shri Abdul Ghani
Dar was on his legs.
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The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled afier
Lunch at five minutes past Fourteen
of the Clock.

[MR. DEPUT)-SPEAERR /n the Chair]

DISCUSSION RE. LAND REFORM
MEASURES AND THE MOVEMENT
FOR OCCUPATION OF LANDS

MR. DEPUTY-SPEAKLR ; We shall
now take up the discussion on land reform
measures under rule 193, As hon. Members
are aware, the House has agreed to allot
three hours for this. The question is very
important and bon. Members have a lot to
say. But I would request them to be brief
and to the point and try to confine them-
sclves to the time allotted so that we can
finish this discussion today and, if possible,
1 can ask the Minister to reply at 5 O'clock
because at 530 p.m, we have the Half an
Hour discussion,

SHRI RAMSHEKHAR PRASAD
SINGH (Chapra) ; This is a very important
dsscussion. So, the time should be increased,
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MR. DEPUTY-SPEAKER : There is
no point of order, It is a suggestion for
the government to comsider, It is a cellec-
tive responsibility.

SHRI1 H, N. MUKHERIJEE (Calcutta—
North-East) ; Sir, on .earlier occassions
also the House bad to bring to your notice,
and you were good enough to take notice,
about the absence of the Ministers on the
front benches on more than one occasion.
I bave been here, like my friend Dr. Ram
Subheg Singh, since the first Parliament
and even in those days we found that the
Ministers of the front bench wonld never
behave in the way they are doing now with
impunity from day to day, and something
should be done about it,

SHRI ATAL BIHARI VAJPAYER
(Balrampur) : Sir, you just now declared
that this is an imporiant discussion. But the
Minister of Food and Agricutture Is not
present in the House. Is this the way to
treat the House 7 It is a contempt of the
House,

SHRI SHEO NARAYAN (Basti) :
Shri Shinde is a junior Minister be is not
a Cabinet Minister, We want a reply from
a Cabipet Minister. .

MR, DEPUTY-SPEAKER : The feel-
ings of the members bave been expressed
and they are now beforc the Goveroment,
It is for the Government to consider it. Of
course, one Cabinet Minister is present
here,



